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r-VOCP FIRST REPORT FILED ON BEHALF OF THE 6th RESPONDENT

l‘. Capt. P Bennet Singh, son ofLate Mr. A Paul Nadar, aged about 51 years,
officiating as Harbour Master in the VO Chidambaranar Port Authority. Thootukudi,

signing on behalf of the Deputy Conservator. do solemnly affirm and sincerely state as
follows:

[ humbly submit that I am presently working as Deputy Conservator at VO
Chidambaranar Port Authority and hence I am acquainted with the facts and circumstances
of the case from the available records. I am filing this report on behalf of VO
Chidambaranar Port Authority

L. This report is respectfully submitted on behalf of V.0. Chidambaranar Port Authority
(hereinafter referred to as “VOC Port”) pursuant to the directions of this Hon'ble

Tribunal in connection with the unfortunate incident that occurred onboard the barge
Mutha Crown on 17.09.2025 at Tuticorin Port. .

2. It 1s submitted that the Tug Mutha Ruby, registered in Portsmouth under the Dominica
flag, along with the barge Mutha Crown, registered under the Singapore flag, arrived at
Tuticorin Port on 16.09.2025 at 04:00 hrs and berthed at Zone B at 09:30 hrs. The tug
had 11 crew members, including the Master and Chief Engineer (Indonesian nationals)
and other Indian crew members. During voyage from Maldives, the barge reportedly
developed a 0.5-degree list, which had been communicated by the crew to their

company's technical superintendent.

3. It is further submitted that on 17.09.2025 at approximately 08:00 hrs, the Chief
Officer instructed the Bosun only to open the manhole of the ballast tank. No
permission was granted for entry into the ballast tank. Later in the day, three crew
members were found missing namely 1. Mr. Jeniston Thomas — Bosun, 2. Mr. Sharon
George — Ordinary Seaman and Mr. Sandeep Kumar — Able-Bodied Seamanlt is
understood that the Bosun entered the ballast tank first and collapsed due to oxygen
deficiency. The other two crew members subsequently entered in an attempt to rescue
him and also succumbed inside the tank. All three were crew employed by the ship-
owrﬂMny, and not by the Port Authority. They were under the direct

Solemnly affirmed ar}d signed ;
* before me at Tuticorin ON ........ er 2{,0 )
. Capt. Paul Nadar Bennet Singh
Harbour Master & Asst. PFSO
-1 Pollution Control Cell i/c

v.0.Chidambaranar Port Authority






ad.

An official inquiry was conducted on 18.09.2025 with the Tug Master and Chief

Office
ficer. They stated that no authorization was given for ballast tank entry and no

enclos .
losed space entry permit was issued. The vessel usually used portable pumps and did
not n S g
require man entry into tanks and that structural issue had been reported to the
CO ¢ ] 0 10 " . v .
ompany earlier. Thus, the accident occurred due to unauthorized and unsafe entry into

a confined space by ship crew, in violation of mandatory maritime safety protocols.

« The Part Authority did not order or supervise the repair work and did not direct crew to
center the tahK. THE Port Authority had no contractual or employment relationship with

the deceased.and.has no statutory authority over onboard ship maintenance operations.

~"Therefore, no ‘causal connection or operational nexus exists between the Port Authority

and the accident.

At the outset, it is respectfully submitted that the present incident pertains to a maritime
casualty resulting in loss of life onboard a vessel, and does not involve any issue of
environmental degradation, pollution, "or ecological damage. Therefore, the

maintainability of the present proceedings before this Hon'ble Tribunal is respectfully

questioned.

Tt is further stated that under Section 14 of the National Green Tribunal Act, 2010,

the jurisdiction of this Hon'ble Tribunal is confined to civil cases involving a

substantial question relating to the environment arising out of the implementation of
enactments specified in Schedule I of the Act. The present incident does not arise
under any of the above environmental enactments, nor does it involve pollution,
discharge, contamination, or ecological impact.

. It is respectfully submitted that no oil spill occurred and there was no hazardous

substance was released during the incident. There was also no discharge that entered
port waters and no marine or coastal pollution Was caused. The entire incident occurred
within a closed ballast tank of the vessel. Therefore, no “substantial question relating
to the environment” arises for consideration under the NGT Act.

Ctis rcspectfully submitted that M/s. Mohan Mutha Infra Private Limited via mail dated

03. 02 2026, had informed that the compensation to the seafarers, due to death and
clause as per Part II Clause 14 of the Seafarers Employment Agreement

Solemnly affirmed and signed Capt:
n Harbour Master & Asst. PFSO
" before me at Tu gcorln @" e
Marine Department







